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PARTN ERS HIP 

AM 592371 

(JOI NT VENTURE OF Mi s. R & B I nf ra Proj ect Private Limited AND Mi s. 
Hf droair Tectonics (PCD ) t.t d. ) 

T is Memorandum of Understand ing for Joint Venture Agre em ent m ade and entered 
into at on t his 5t h day of Decem ber 2018 by and between : 

Mi s. R & B I nfra Project Priva te Limited, havi ng its reg istered office at B-1, Neela 
A~a rtm en t, Opp. Mandpeshwar I nd . Estate S.V.P Road, Borivali (W) , Mumbai ­
4"0092 and Mr. Balwant Singh (Pro j ect Head) as its authorized represent at ive 
(ht: re aft er refer red as " FIRST PARTY") 

~ ' . 

A~ D 

M.s. Hydroair Tectonics (PCD) Ltd., having it s regist ered office at 10 6, Concord e 
Premises, Plot No.66 A, Sect or 11, C B D Belapur, Nav i Mumbai - 400614 and Mr. 
H ~rbhaja n Singh(Chairm an) as its authorized re pres ent at ive. (here after referred as 

", 

" SECOND PARTY" ) 

I 
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DEFINITIONS 
In t his deed, the fol low ing word s and expression shall have mean ings set out below 
: "The Joint Venture" (" JV" for sho rt) shall me an " RBI PPL AND HYDROAIR (JV)" 
and " RBI PPL AN D HY DROAIR (JV)" Joint Vent ure collectively acting in 
collaborat ions for t he purpose of t his agreem ent. 

"Apex Co-o rdination Body (ACB) shall mean the body com prising Director of the 
Part ies to t he Joint Ven tu re" 

"The Own er" shall mea n " Ma harasht ra Indust r ial Development Corporation, 
and having its Principal offi ce at Udyog Sarathi, MIDC Office, Marol 
I ndustria l Area, Andheri ( East), Mumba i, Maha rasht ra, India - 4 0 0 09 3 ." 

"The Works" shall m ean t he " Design, Build and Commissioning including 
Rehabilitati on, Upgrade and Expansion of Common Effluent Treatment 
Pla nt at DBESA ( 16 MLD TO 26 MLD ) AN D DCETP ( 1. 5 MLD TO 2 MLD) on 
DB basis with Op erati on & Maintenance in Dombivli Industria l Area (2nd 
Call )". 

"The Contract" shal l mean th e con tract entered into or to be ent ered into between 
the "Joint Venture" and "The Owner" for the works. 

JOINT VENTUR E (J V ) 

(whereas t he Pa rties hereto decia re th at , they ag ree and underta ke to fo rm a Join t 
Ven ture for the purpose of Executi on of the works, as an integrat ed Joint Venture. 
The JV shall be called as "JOI NT VENTURE" fo r short) Provided tha t t he Parties are 
not under t his ag reem ent entering into any perm anent Part nership or Joint Ven tu re 
to tender or un dertake any contract other than th e subj ect works . Nothing herein 
contai ned shall be considered to construe the Part ies or Part ners to constitute eit her 
Part y t he agent of the other. 

WI TNESSES 

WHEREAS the Executive Engi neer, MI DC Division Alibau g, Reva s Road, Nagdongari, 
Chendhre, Alibaug, Dist Raiga d, Maha rasht ra - 402201 he rein after referred as t he 
Execut ive Engineer, have invited ten ders fo r t he wo rk of " Design, Build and 
Com m issioning including Rehab ilitat ion , Upgrad e and Expansion of 
Common Effluent Treat ment Plant at DBESA ( 16 MLD TO 26 MLD) AND 
DCETP (1.5 MLD TO 2 MLD) on DB basis with Operat ion & Ma intenance in 
Do mbivli I ndust ria l Area (2nd Call )" hereinafter referred as "The Work s" . 

Whereas PARTY NO. I an d PARTY NO. II wis h to execute t he Contract, if awarded 
as' per the t erm s of thi s indenture. Now , therefore this Deed of Partnership 
wit nesses as foll ows ;­
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That, t hese rec itals are and shall be deemed to have been part and parcel of th e 
present MOU fo r JV. That , this MOU shall com e into force f rom th e date of this MOU 
i. e. 5th day of December the year 20 18. 

That, t he operation of th is MOU fo r JV firm concern s and is confi ned t o " the works" 
only. 

Tha t, th e name of the Joint Venture fi rm shal l be "RBI P P L AN D HYD ROAIR (JV)" 

That, PARTY NO. I and PARTY NO. II shall j oint ly execute t he wo rks according to 
all terms and cond itions as sta te d in t he rel evant inst ruct ions contained in th e Bid 
Docume nts I Contract as an integrated JV sty led as " RBI P P L AN D HYDROAIR 
( JV )". 

That, this MOU for JV shall regulate th e relat ions between the part ies and shall 
include wi t hout being limited to th em t he foll owing conditions. 

Mi s. R & B I nfra Proj ect Private Lim ited shall be th e lead Company I ncha rge 
of t he Joint Ventu re for all inte nts and purpose. 

The parties hereto shall jointly and severally liable to MI DC fo r all act s, deeds and 
things perta ining to the Contract. The Contract for t he works shall be sign ed by 
Shri. Ba/want Singh as a Genera l Power of Attorn ey Holde r. 

That th e Director of one of th e parties of th e JV, Mis . R & B Infra Proj ect Priva te 
Lim it ed shall be the lead Partner of t he JV firm and shall have th e Power to Contro l 
and Manag e the Affairs of the JV. 

That ; on behalf of the Join t Vent ure Lead Partner, Mis . R & B I nf ra Proj ect Private 
Lim ited have the Authority to incur liabilit ies, receive inst ruct ions and payme nt s, 
sign and exec ute th e Cont ract for and on beh alf of t he Joint Vent ure. All payments 
made under the cont ract shall be made int o th e Joint Venture's ban k account. 

One or two Bank Accounts shall be opened in the name of JV to be opera te d by the 
Joint Signatory by representa t ive of both the Part ner of Joint Vent ure. 

That each of the parties to the JV agrees and undertake to place at t he disposal of 
the JV benefi ts of it s ind iv idual exper ience, technical know ledge and sk ill and shal l 
in all respects bear it s share of t he resp onsibilit y in cluding the pro vl sion of 
inform at ion , advice and other assistance requi red in connect ion wit h th e wo rks. The 
share and th e participation of th e partn ers in the JV shall broa dly be as fo llows :­
Name of Cont ractor Share of Perce ntage 

1) Mis. R & B I nf ra Proj ect Private Lim it ed 5 1% 
. . 

2) Mi s. Hydroair Tecton ics ( PCD) Ltd 49% 

Total 100% 
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And all right s, int erests, liabilit ies, obligat ions, works exp er ience and risks (and all 
net prof it or net losses) ar ising out of the cont ract shal l be shared or borne by the 
Part ies in proportion to these share. Each of the parties shall furnish its 
proport ionate share in any bonds, guarant ees, sureti es req ui red fo r t he works as 
well as its proport ion ate share in wor king capit al and other fina ncial requirements, 
all in accordan ce with t he decisions of the Apex Coordin at ing body . 

Any loan/advan ces shall be shared by the PARTY NO. I and PARTY NO. II in the 
rat io of 51% and 49% respect ively . 

All fun ds, f inance or working capital required for carrying out and executing, th e 
works or contract shall be procured and utilized by the part ies are mutually agreed 
by them and t hey shall be liable and responsible fo r t he same. Initial Capital of th e 
JV fi rm shall be Rs. 1,00, 000 .00 .. 
The execution of t he work on t he site will be managed by a Project Manager. The 
Proj ect Manag er shal l be authori zed to rep resent the JV on site in respect of 
ma tters aris ing out or under the contract. 

The PARTY NO. I and PARTY NO. II shall be joint ly and severally liable towards th e 
owner for th e execut ion of t he contract com m itment in accordance with contract 
conditi on . 

The JV shall be registere d with the Regist rar of Firms / Company, Maharasht ra 
Sta te. Prio r wri tten ap proval of MIDC shall be obtained before any changes are 
proposed to be made in this Joint Venture Agreement , once it is registe red wi th the 
Regist rar of firms / Company, Maha rasht ra Sta te. 

This Joint Ven ture Agreement shal l not be dissolved t ill the com plet ion of the defect 
liab ilit y period as st ipu lated in t he Tender Docu ment condit ions of t he works and till 
all t he liabilit ies t he reo f are liquidated. 

That , questi ons rela t ing to va lidi t y and interpretat ion of t h is deed shall be governed 
by the laws of I ndia. Any dispu tes in interpretat ion of any condit ions mentioned 
herein shal l be referred to Arbitrator by mutual consent of t he pa rties to t he JV and 
such proceedings shall be gov erned by th e Indian Arbitra ti on and Conciliation act, 
1996. The award of the Arbitrator shall be fin al and binding on the part ies, he reto, 
neit her the obl igations of each party hereto to perform t he contract nor the 
execution of works shall st op during th e course of th ese arbit rat ion proceedings or 
as a res ult t her eof. 

That, no party to t he JV has the right to assign any benefit, ob lig ation or liabil ity 
under t he agreement to any th ird party wi thou t f irs t obta ining t he written consent 
of t he other pa rt ner and MIDC. 
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Bank account (s) in the name of t he Joint Vent ure f irm may be opened with any 
Nati onalized or Schedu led Bank and the representati ves of both part ners are 
authorized to operate upon such account s joint ly . 

That, both t he part ies to the JV shall be responsible to mainta in or cau se to 
main tain proper Books of Accounts in respect of t he business of the JV f irm and the 
same sha ll be closed at t he end of every fina ncial year . 

That the fi nancial year of the firm shall be t he yea r ended on t he 31s t day of March 
every year . 

That upon closure of the books of accou nt , ba lance sheet and profit and loss 
account, as to the sta te of affai rs of t he f irm, as at t he end of the fi nancial year and 
as to the profit or loss made, or incurred by the f irm for the year end ed on t hat 
date respecti vel y, sha ll be prepared and th e same shall be subject t o audit by a 
Chartered Accountant . 

LEGAL JURISDICTION 

All m atters pertai ning t o or emanat ing from t his JV agreement involving the owner 
shal l be subj ect to j urisdict ion or High Court of Judicat ure, at MUMBAI. 

NOTI CE AND COR RES PO N DE NCE 

All corre spondence and notices to the JV shall be sent to the following address : 

B-1, Neela Aaprtment, Opp . Mand peshwar Ind. Estate, S.V.P Road, Bori vali (West) , 
Mumbai - 400092. 

I N WITNESS WHERE TO the part ies have caused t heir duly authorized 
rep resentat ive to sign be low : 

Signed for and on behalf of 
Mi s. R & B I nfra Proj ect Private Limited 

Mb 
Project Head 

Witness 

1. . ~o L~clL9V'1 \/. L . -{jf)~ 

2. S ?/I.-A t/t4NC<Uri!4i( ~L 
..::----' 
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